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1650 hrs 1 It 4 mot eanly becamse the .country
could mot afford td pay ummecessar:ly

CONSTITUTIQN (AMENDMENT) whey cabinets are axpahded but also
BILL beesuse cubinet expansions were used

(Amendment of artic eg 74 and 1B¥
by Shry ¢ K Chandraopan)

SHRI C K. CHANDRAPPAN
(Tellcherry) Sir I beg to move

‘That the Bill fusther to amend
the Constitutign of India be taken
intg con-ideration

This Bill seeks to provide a ceiling
cn the number j;n the touncil of
ministers in Parllament aq well gs in
State aggemtlies I think (he whale
House will agree that there ;v need
for wuch a celling on the numba of
the touncml of munisters On g De
cember 1967 a resolution was unam-
mously passed jn this Ious Thi=
House 18 of apinion that a high level
committee consisting of representu-
tives of polhtical parties comstitu-
tional experts be wet up 1mmed;
ately by the government to consider
the problem of legislators changiog
their allegiance from one party to
another and their frequent crossing
of the floor ;n gl] its aspect« and
make recommendations in this 1e-
gard" After that « commit'ee was
appointed and it included eminent
constitutionalists  representatives of
various political varties and  other
public men There wae a lawvers
group The Commiitee of Defection
produced m 1eport and that report
has been plated before us In that
1eport several important asperts of
our politieal Life are discussed as-
pects which polluted the atmosphere
and created a situation by which
democratic nstitutions could be
weakened The question of defection
was one pof the verv ymportant as-
pects that the committee discusced
They recommended that there should
be a ceiling on the size of the
councll of minsters

as instruments for defection. Cabinet
expansion in many cases had been
used as an exercise 1n political ror-
ruption  So, 1if we want to weed qut
that kind of ecorrupt pelitcal atmos-
phere from our country and creade
healthy traditions to strengthen the
democratic institutions wvarious ac-
tions have to be taken A ceiling on
the number of munisters at the Cenlie
and the States 1s qne of the s‘eps
required

Snme time ago [ had an opporiu
nity to move another Bill regarding
the right to recall but unfortunately
the government was not ready to
accept that Coming to the magni-
tude of the problem we are facing
today, in the introduction to th
report 1t 1s saud

Out of the 242 defections which
ook plice from the first ‘o the
fourth general elertions 11o defer-
tors were acommodated n the
Cabmnets of various States

That means nearly one-fourth of the
total defectors were lured to the
Cabinet That 1s a case of po'itical
corruption You tell them “Please
come to this side We will give you
a seat in the Cabinet” There are
people ready to cross the floor That
happened 1n our country in a big
way That 1s one of the reasons
which prompted me to move this Dall
This kind of floor-crossing, defecting
fiom one party to another and multi-
ple defections are another symptom
of political instability Some persons
defect from one party to another to-
day The next day they defect from
that party to a third party The
third day they come back to the
orirval party and so on  Haryana
15 notorious for that, which pravoked
Mr Chavan to say, “Gaya Rams and
Aya Rams” This does not do credit
to any country That does not show
the growing maturity of democrecy



281  Constitution (Amdt.)

in our country. This kind of tendency
finds expression when there is politi-
cal instabllity in any State.

‘This committee says:

“That lure of office played a
dominant part in the decision of
legislators to defect was obvious
from the fact that out of 210 defect-
ing legislators of the States of
Bihar, Haryana, M.P, Punjab,
Rajasthan, U.P. ang West Bengal
116 were included in the counci! of
ministers....”

So, my earlier figure was wrong. Out
of 210 defectors, 118 found a berth in
the council of ministers!

17 hrs,

It 1s wvery difficult ty study what
happened jn all States, but 1 maae a
sample study of four States. In Bihar,
there were ministries which nag only
3 members. They could manage.
But there were Ministries with 37
members What was the rationale
behind it? Whenever there was poli-
tical instability in a State, when the
Chief Minister thought that his chair
was not very safe, he tried to ettract
members from the opposition and
offereq them seats in the Council of
Ministers. For example, when Shri
B. P. Mandal of the Soshit Dal was
the Chief Minister, he had a cabinet
of 34 members. He was out-done
by Shri Kedar Pandey, who had a
Cebinet of 36 members, which was
later raised to 37. Shri Ghafoor of
the Congress Party had a Cabinet of
46 members. How cap this be justi-
fled? The object should be to have
a oompact small Cabinet to ;un the
afiministration efMciently. I am sure,
Comrade Rarmavatar Shastri will refer
to all the trick; played by the Chiet
Ministers. In fuct, there were ocea-
sions when : in some parties there
Wits no folowers because all twere
Ministers. This happened in Bihar.
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‘Then, take a small State like Mani-
pur. They also indulged in this very
brilliant trick of Cabinet-making.
The smallest Ministry in that State
had only three members. I have tried
to study the position there from 1861
to 1975, When Shri Raj Kumar
Dorendra Singh was the leader of the
Democratic Legislative Party, his
Council of Ministers consisted of 19
members. If he had added a few
more members, 50 per cent of the
Assembly Members would have been
in the Council of Ministers. How
could this be justified? In the case of
a poor and small State like Manipur,
whose requirement is very small, the
strength of the Council of Ministers
had gone to this fantastic figure of
19,

It is the same story in the case of
UP when the SVD Ministry was in
power. They did the same cxercise.

In Punjab this was done by Shri
Prakash Singh Badul, who belonged
lo the Akalis. when he was the
Chief Minister. His Ministry hag 26
members, and the gmallest Ministry
in that State had only two members.
These are some of the exercises done
by Chief Ministers for remaining in
office

17.05 hrs.
|Surt VASANT SaTHg in the Chair]

Now, the question is how we can
overcome this situation. If we have
to overcome this situation, then, first
of ull, there should be a great voliti-
cal awareness created among the
people. Giving them the right of
recalling the Members who are
defecting is the only answer. If a
Member defects, those who elected
him must have the right to recall
kim. This is an emabling provision
by which we can see that at least
some political morality is imposed on
the Chief Ministers because they
cannot go beyond a certain limit be-
csuse of the comstiutions] limitstion
binding their hamds from indulging
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hri C. K. Chandrappan]

in the exercise of political corrup-
tion.

The Committee on Defections, after
discussions, reached a  consensus
which was more or less expressed i
their Repori thus:

“The formula before the Com-
mittee was that the size of the
Council of Ministers should not
exceed ien per cent of the strength
of the Lower House wn the case of
unicameral and 11 per cent of the
strength of the Lower House in
the case of a bicamera! Legislature,
In regard 1o the States and Union
Territories where the srength of the
Legislatures was below 100, the
size of the Council should be fired
80 as not to exceed 15 per cent of
the strength of the Lower House.

‘{arious parties expressed their posi-
tions very clearly in regarg to this
problem For example. our party,
the Communist Party, took the posi-
tion as under:

“The size of the Council of Minis-
ters ghall be restricted to ten per
cent of the total membership of the
anwer House or 30, whichever is
ess.”

Shri Jaiprakash Narain said that 1n
regard to the numerica] strength, the
consensus would be that 50 should be
the maximum to which a State can
go in making the Council of Ministers.
But the unfortunate thing is that many
years have passed and the Govern-
ment has not come forward with any
legislation to create a healthy atmos-
phere in strengthening our demo-
cracy. That is the reason why I
thought this kind of a Bill should te
introduced in this House,

My request would be that the Gov-
ernment should accept that there is
need to create an atmosphere by
which the democratic institutions will
be strengthened, the politics of our
country will be cleaneg and all those
factors which are leading to political
corruption will be fully eliminated.
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For that there is bold and decisive ;
action requireq from the Govern-
ment, but I am sorry t0 say that the
Government iz pot forthcoming with
any suggestions. Their actions are
still more disappointing.

Only today we read in papers thut
the Congress party has adopted six
Members from this side to that mde
of the House, three Members {rom
this House ang three Members from
the other House, Mr. Stephen will
suy that at the time of Gujarat dis-
cussion, we discussed the same point
He said that the people might change
genuinely and, when they change
penuinely, they may take a new poli
tical position and that new political
position might find itself in the ex-
pression of their joining a new partv
I am not against it, If you ask me,
whether it is a good thing, I would
suy, if a person with a reacuonary
idea changes to a progressive idea, to
a better idea, it is a good thing. But
there is a problem. In a parliamen-
tary democracy, in terms of member-
ship of the Legislature or the Parlia-
ment, if vou exercise this practice, it
becomes very difficult.

1 do ne* mnd a poliucal party can
vassing for its politics, projecting it
philosophy, projecting its programme,
before the people and attracting the
people towards it. It is a good thing.
But here the Members of the Legis-
lative Assembly, the Members of
Parhlament, are the elected people.
They ure not just individuals, The
Members of Parliament are elected
by nearly a million people. We are
responsible to them. They vote tor
me; they vote for Mr, Stephen or for
Mr. Mavalankar, not just as indivi-
duals. You symbolise a certain pro-
gramme, a certain political party,
certain political ideology. You sym-
bolise certain goals which the people
cherish ang wvote for you. In the
House, you are representing a certain
philosophy, a certain programme, a
certain ideology, certain goals which
your voters cherish and vote for you
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I have no business, after coming to
this place, to betray my voters and
pasg on to this mide or that side of the
House. I can do it in my individual
capacity but not as a Member of Par-
lameni{. not as a legislator. That is
an immoral political action. It is a
corrupt political practice. This is
beir:g done on a large scale,

Now, if 1 am pot 1o be misunder-
stood, T may tell you, in all seriousness
that & Jana Sangh Member overnight
joined the party on that side under
the shadow of Emergency, under the
shadow of MISA. It does not strang-
then the content of the Congress
party. Of course, 1 am nobody 10
ardvise the Congress pyrty. But I am
move concerncd about the future of
democracy in this country. If the
reactionary forces are to be foupht
and defeated, then you have to iight
against them, against their ideology
and politics not merely by putting
them under MISA for 10 days, black-
majling them and taking them to your
party. That will lead to a position
where you will create political ins-
tability in your own ranks. Then, the
game of disruption, de-stabilisation,
in your party which was done irom
outside will be played from within.
That will be the danger. The disrup-
tion will be from within.

That is not going to strengthen the
deinocratic elements in our country.
That will weaken the democratic
institution in our country. That will
create cynicism in the minds of the
peopie, that will create despair; {hai
will create frusiiation in the minds of
the people. Those parties and those
individuals who plead or who believe
seriously that this country should
go on the path of democracy, that this
country should attain its goal, that
the democratic Institution getg stren-
gthened, let us resolve that we will
do everything possible to make the
democratic  institution sirong by
honestly working for it and sincerely
working for it. In that case, I am not
saying this is an end in itself —this Bil]

or this thing, There are series of re-
medial measures suggested. A right to
recall meang that you are accepting
the right of the people as the masters
and here you are enabling and you
are restricting the Chiet Ministers as
also the Prime Minister in regard to
indulging in politically corrupt prac-
tiecs. ...

SHRI M. RAM GO’ AL REDDY
(Nizamabad): Om Shanti.

SHRI C. K. CHANDRAPPAN: I am
only suying that in that spirit the
Minister should approach this matter
and I also request my friend that no
bitierness 15 meant. It ig all an eflor*
to come to a good result and a right
conclusion which will strengthen the
democracy.

I am commending this Bill for the
approval of the House.

SHRI B. V. NAIK (Kanara): As far
as the marshalling of facts and figures
is concerned, the contemporary and
the recent past history of India is
concerned and that of the various
States, various Ministrieg irrespective
of the parties which were in power,
I could not add anything more to
what the hon. and learned friend and
the mover of this Bill, Shri C, K.
Chandrappan has said.

But, while his diagnosis of the
malaise or the malady of the Lody-
politic of this country is understand-
able, while he has gone with a per-
fectly analytical ming which is evi-
denced by the facts and figures he has
adduced, 1 wonder whether the solu-
tion that he has put forward or he
hag offered, that the total number or
the size of the Counci] of Ministera
should not exceed 10 per cent of the
total sirength of the Lok Sabha or the
competent legislature to which the
respective Council of Ministers ix
accountable—whether this solution or
this remedy is the remedy is the
thing which this august House should
apply its mind to.
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It has been said and it is well-
known in the field and in the arena
of human management and govern-
mental administration that thinking
-as an individual is invariably less
effective, In the agonies of a genius
and the ecstasy of the fulfilment of
his work, it is true that acts of genius
have never been done by groups of
people but, in the governance of the
affairs of men, it has always been
held that group activity has always
been foung superior to individual
activity, That is the reason why
among most of the competent leaders
in the world in whom the decision-
making is concentrated, not gn indivi-
dual has ever succeeded over a long
period of time. It js the group which
has always been considered superior
1g the individual, however talented or
capable the individual may be. Simi-
larly, the group whey it tends to in-
crease in size, goes to the stapa of
becoming a mob. That has heen cal-
culated by socialogists to range any-
where between 30 and 50. Anything
which transcends this limit for our
species of human beings, above 50....
The decision-making naturally dege-
nerates because it becomes a decision
‘of the mob. Under the circumstances,
it can be a sort of group activity l:ke
sports, likc games, cricket or hockey
or football. or like the activities of
many earlier political groups. the ear-
liest Christian cells after Jesus, even
‘the size of a communist cell, and now,
for example, in contemporary times,
the size of the shaka of the RSS. All
these groups have been well-defined.
Take the size of the plstoun or that of
a rank of 11 people in the srmy, the
way in which they aro organiseg and
‘80 on. Under the circurgstances, the
group has to be liomogeneous. The
group should be like-minded. The
group should be of reasondble size.
‘But no group will be in a position to
deliver the goods partieularly in the
-éxtremely sophisticated field in which
‘¢veryboly thinks he has the skills of
governing a pedple, but /which he
veully doey not lave. is is cne
fielg where anybody thinks he s

_ . a8
quadified. but most of thé pecple are
disqualified. And therefore, even a
groyp does not become effective until
and unless it hag that catalytic agent.
Some like-minded groups have failed
because they lacked one thing—the
catalytic agent—in the form of the
group leadership or a single person to
make the whole circle complete, I
would therefore suggest that there
shoulg be discretion The mere fact
that there will be a cabinet upto ten
per cent will make it like some of
the bureaucratic and systematic order
where people would keep on hanging
at the doors of the leader of the ruling
party or whoever it is or the Chief
Minister or the Prime Minister saying
that there are still three mor2 vacan-
cies, kindly fill them up, although
there might be no need for it at all.

Under the circumstances, quantify-
ing a basic political problem would
be a solution which would be much
worse than the problem that wé have
on hand. Therefore, while I weicome
the spirit of the Bill which the hon.
Member Shri Chandreppan  hes
brought forward, 1 would like to say
that the form in which it has been
presenteg may present obstecles in the
matter of actual pgovernance of the
people. Therefore. while supporting
the spirit of the Bill I have to raise
my voice of nbjection to th: form of
it.

SHRI S. P. BHATTACHARYYA
(Uluberia): 1 cupport the proponsals.
As the present system is going on for
some years in this country, this is one
of the steps to check tha Parllament
or State Assemblies from becoming
playgrounds of political manoeuvring
and getting into the position of minis-
ters not for the solution of péople’s
problems but for their own individual
interests, If the cabinet is fixed, then,
the party in power or newly el
powerful party will fix the cabimet
according to their best personality and
the other parties will not be able to’
"’ﬁ;{’“” politics to cnter into the
cabiriet for thelr persorial jntcrests
and thus crédte instabllity. - -
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Thix is one of the golutions for hav-
ing a good Government in our coun-
try. And this ig part of it. But, the
problems are too many in our couniry.
In our country, from the very begin-
ning, elections were manoeuvred by the
vested interests; they squeeze the
voters to support their own ang in-
terested persons and to have their
oWn persons represcuted.

There is illiteracy in our country
where the innocent—ordinary-—people
can be fooled and these self-interested
people by taking advantage of this
might fulfil their personal interests by
cheating the people  These things
are going on in our country, I do not
know how long it will go on. If yvou
want our country to have the demo-
cratic system wus an ideal thing, being
a non-aligneq country surrounded by
the socialist countries, wa have to try
to have this democratic sysiem. By
thig system, we shall be able to sojve
the problems of the people. W ere
all here to make a good democratic
system functioning 1y this couniry.
For that purpose, we will have to have
a gtable democracy. For that, playing
of football jn Parliament or in Assem-
blies must first of all be stopped. A
serious, sincere, political struggle may
be there. Unless the full problems
ere golved, no jndividuals satisfaction
should be allowed to come in the way
of the nation’s interest, If, for one’s
own interest, one supports one party
or the other which can fulfil the in-
terests of thaf| \individual, and for
that purpose, pressure is exerted
within Parliament or in the Stales
that corrupts the whole system.

Bo, to check that, this is one of the
steps suggested by my hon, friend,
Shri Chandrappan by his amendment.

I support his ameahdment without
going into the merits of it.

SHRI K. LAKKAPPA (Tumkur):
Mr. Chairman, Sir, at the outsct, by
the very nature of the Bill brought by
Shri Chandrappan, though there 15 a
certain justification for it, this is an
infructuous thing,
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SHRI M, C. DAGA: How can these
two things go together in one sen-
tence?

SHRI K. LAKKAPPA: Because of
this one reason that we cannot take
advantage of thiz Bill ang castigate
or cast any aspersion on thc present
Government.

The reason is that our Government
has brought about a certain revolu-
tionary change by the constitutional
amendments. I think Mr. Daga and
also all the other Members of the
party are also represented. It is not
the problem of the present Govern-
ment or the previous Government.
The Parliamentary Democracy in
India is undergoing a chunge; many
experiments have been tried in this
country. I hope that in your State
a lot of experiment ha; been taking
place. I think we hava seen many of
the Governments operating in our
country, I think the Governmentg of
all character, Governments with all
ideologies and Governments of all poli-
tical philosophies are thern, They
could not bring about the changes
needed in the country which Mr.
Chandrappan is dreaming, namely, to
change the character ot the Govern-
ment.

In all humility I say that we have
to function under a Parliamentary
Democracy, In doing 30 we must also
see that India is a big country where
many experiments have been taking
place and many development; also
have been taking place and many
political operationg ard manipulaticons
are there, Even if such a system
is being sustained for a long time,
you know there is some one to scutile
the entire system of our Parliamentary
Democracy in each State in this coun-
try. And so, our Government Leader
has taken care to Sae that Pariiamen-
tary Democracy is strengtheneq and
it functions well. We must therefore
see that democracy in the real sense
of the term is defended. I hope that
you will all agree with me on this.
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There are 1n India many big States,
medium  States and small States
Parhamen*ary  democracy  means
gtability of government 1 do not say
the mze of the Mimstry should be
abnormel that all sorts of people
ghoulg be there in the Mmnustry,
people without any character and so
on But we should also see that the
Ministry must be a good one and
there 1s stabihify But the Mover 1s
questioning the very basis of demo-
cracy It 1s the prerogative of the
Minister/Chief Mmmster to choose
Ministers enrure stability, to decide
what should be the size of the Mmis-
try That docs not meap that theie
should not be hcmogeneity cohewive-
ness or collective respons bility or
stability Tncre have been many
governmentg 1n varwous States Fou
the last so nwany years befoe the
emergency this was the posilion n
Kerala or c'sewhere That 1s why 1l
prudence <nd mtelligence has been

used by this Goiernment We have
taken s‘ock of the <ituation and
developments Certain  measures

have been i.ken which are of far-
reaching importence There 15 a Joint
Commuttee which 15 going into the
question of defections and trywng to
suggest sSwioble (hanges 1 have
seen all e<pert, constitutional think-
ers, jurists lawyers people of all
shades of opirion representatives of
all political purties giving evidence

SHRI C K CHANDRAPPAN 1Is
it coming®

SHRI K LAKKAPPA Discussions
are going on Even day before yes-
terday, I ottended a mectmg

SHRT C K CHANDRAFPPAN
What are we discussing for five
years®

SHRI K LAKKAPPA You can-
not 1mmediately jump to a conclu-
sion and say that everythmg is
wrang 1 have seen that even your
party leaders could not offer the
correct or best solution It is not
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enough for you to say ‘cut the sizg 2f
the Ministsv’, It is not enough to
talk merely of stability These are
not the only elements in a construc-
tive democracy Parlamentary
democracy presupposes so many other
things You must create an atmas-
phere you must have economic free-
dom you must have all-round deve-
lopment

The Mover could have brought
forward a comprehensive Bill or he
could have waiteq till the completion
of the deliberztions of the Commit-
tee which 1s looking into the matter
and ther Repout 1s before the House
I think he has been hasty 1 do not
know what ha< happened Generally
he 1s very progressive and pragmatic

Therefore 1 dy not think any use-
ful purpove has been served except
for passing cc~tain remarks It may
have served an educative purpose
Though 1 .ppicciate that Shri Chan-
drappin always puts forward pro-
gressive and prugmatic 1deas this 18
one mstince where he has brought
forward something which 1s really
infructuons ang very perverse The
way 1t has hecn drafted 15 also not
very

SHRI M ( DAGA Why do you
say peiver=e?

SHRI K LAKKAFPPA Because he
was making a scathing attack against
my party Defections have taken
place 1n almost all the parties In a
small oarty Ithe the CPI the size of
the defection 15 small the CPI(M)
1s a small party therefore the defec-
tion 15 “mall In the States there
are small parties, therefore, the
defections have been small

SHRI C K CHANDRAPPAN The
bigger the party the bigger the defec-
tion

SHRI] K LARKAPPA In that way
we are ali having an experiment
Therefore, let us all mt together and
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think together. What best we can
do, we must do; we must have a col-
lective idea how to strengthen par-
liamentary democracy. Therefore, 1
hope and trust thet Shri Chandrappan
will withdraw his Bill.

BHRI C. M. STEPHEN (Muvathu
puzha): Mr. Chairman, if I may be
permitted to say what I actually feel
about the Bill, my honest reaction is
that this is a purposeless Bill. I feel
interested more in the reason speit
out by the Mcve: rather than the Bill
itself. I am unable to discover any
connection beiween the two. By
this Bill he seeks a remedy to what
he considers to be the basic defect
in the body-politic of this coumtry.
I do not ser how this Bill could
remedy thai. 1 have before me the
report on which he has placed so
much reliunce. That report contains
a dissenting note by his leader, Shri
Bhupesh Gupta and his comment 1>
that those recommendations do not
even touch the fringe of the problem
and so it is like running after mirage
The point is this. Why exactly are
defections taking place? Are defec-
tions really as bad as they are sought
to be made? Or is it a symptom of
certain developments in the body-
politic? 1 am not one who magnifies
what is knowpn as defection. Our
Constitution 1s not a party hased
constitution. In our Constitution
there is no mention of political par-
ties at all. There is no constitutional
recognition of political party by our
Constitution. It is only the Repre-
sentation of the Peoples Act that
acknowledges the party concept. We
reckon only the peopld in our Cons-
titution. A person contests may be
on his own strength or on the strength
of a platform or on the backing of
a political party or a combination of
political parties, People make their
choice and send the person to Par-
liament and Parliament is supposeqd to
reflect the totality of the changes in
the body-politic and thai change
would reflecy on different political

.
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parties. A party may cease to ié-
present the sensq of the people; a
party may start disintegrating and the
members of that party may feel that
their pary is disintegrating and
people have withdrawn their man-
date; the members of a party may
feel that their party has committed
a breach of fuitn with the people
with respect to the platform on
which the clection was contested.
Whep developments take place like
this, a .nembcr may feel that the
party's fidelity tc the electorate had
been brohen and therefore he should
not continue in that political party
any loager. Then would it be pro-
per to insist that he should not leave
that party? That is the main quetstion.
Party whips arc there o a certain
extent. In the British and American
political syslems the party whips do
not operale to that extent; members
of the party have certain freedom
in the matter of taking up positions;
they can ever go and vote against a
Bill 1n Porlhwment, aguainst their own
party. There is the dignity of the
indwvidual, &nd al] that 1s conceded.
A person 1= selecteg by a party,
that persnn is projected by the party
before the electorate as a perfectly
acceptable person and people accept
that person. All proceed from the
basis that that particular candidate
as an individual 18 a fairly acceptable
person The question is, on political
issues coming up before the Parlia-
ment or legislatures, whether or not
he should have a certain measure of
freedom to take up a position. There
is an interesting passage in the

minute of divseny of Mr. Bhupesh
Gupta which 1 quote:
“Defeclion in the sense of the

crossing of the floor of the House
is np new occurrence in bourgeois
parliamenlory democracy, especial-
ly under & multi-party system.
This essentiully reflects the fluidity
of a cocuntry's politica] life and
often the polarisation of its poli-
tical forces,. More fundamental
contradictions and conflictsa in
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society including those within the
ruling class itself lie at the root
of political fluctuations at parlia-
mentary level The process is
liable to become all the more pro-
nounced when the ruling class and
the parties variously representing
it are in crisis ang disintegrating.
We are paseing precisely through
such a phase of crisis of bourgeois
rule as well as of the rapid disinte-
gration of its principal party—the
Indian National Congress.”

'.t‘hi:-, is his assessment. The Indian
National Congress 1s m a very dismn-
tegrated situstion today. That is a
different matter altogether. One
truth is spelt out, namely, this will
happen when destabilisation of the
entire political structure takes place
and persons re-assess their positions
ag % where they shouid be. To casti-
gate this as a basic curse, I don't
think is 3 correct approach. Our
Cunstitution is not based on this at
all, Therefore, any restriction which
is placed on the freedom of cperation
will pnot be conducive to the stebility
::m. the parliamentary democratic sys-

Look at the Central Ministry. Out
of the 770 members of Parliament in
both Houses, even without Mr. Chan-
drappan's amendment to the Consti-
tution, the number in the Council of
Ministers, including Deputy Ministers,
18 only around 60. Some members
have come over to cur party, but is
for induction into the mimistry? Why
should you presume that something
dishonest js behind their coming over
to our party? Why can't you concede
to him the contention that persons
who are still sticking to a certain
political party in spite of the manifest
position that the pecople are not in
line with that party, are either moral
cowards or insincer people? Why
should you assume that people who
have jumped from a sinking boat are
dishonest? Let there Le no assump-
tiong that way. We are here as in-
dividuals. We may move this side or
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that side, but the moment ysu move,
it doeg not meen you are a dishonest
person. If a person ginceraly feels
that his party had committed a breach
of faith with the people, should be
only alternatives open to him be either
to sink, be an accomplice in the com-
mission of breach of faith or quit
Parliament, undergo the anguish of
another exercise of going through an
election and be in the wilderness?
Should these be the only alternatives
before him? If Mr. Bhupesh Gupta'’s
dictum is accepted, that is to say,
changes and fluctuations are taking
place in accordance with the changes
in what he calls the bourgeois parlia-
mentary system, should aot our laws
be frameq in such a manner as 1o
make it possible for thuse fluctuations
to be taking place? To maka it rigid
in structure would bhave the effect of
breaking the entire system and it
would not facilitate the democretic
process, or revolutionary process
through democratic functioning.

With respect to defection, allhough
a magnificent committee was set uJp
and although all the great men and
all the big men were placed 1n it, the
only sohitary recommendation which
they could make was to restrict the
size of the Cabinet to 10 per cent.
Even with respect to the limit, the
question was whether it should be 10
per cent or 12 per cent. This shows
how Limited, short-sighted, circums-
cribed and fettered were these great
men in their approach tn a basic pro-
blem.

I must agree with Shri Bhupesh
Gupta that they failed to understand
the modalities anq the dynamism and
the irresistible logic of certain political
changes and political fluctuations that
are inevitable in a changing society.
If thig ig to be reflected 10 an elected
representative, then he must have a
certain freedom to move this way or
that way.

You will not find a person getting
away from the Congress tnday. Why?
Because, contrary to your anticipa-
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tions, the Congress ig not a disintegrat-
ing party. It represent; the will of
the people. Therefore, the perzons
who are in it are the representatives
of the people. Thinking 1s taking
plice for a change in other perties,
because they feel that their boat is
ainking and that they are not reflect-
ing the will of the people, ‘This is
the way that you have to approach
this problem.

Coming to the limit of 10 pe- cent,
I would say that it ig absolutely
artificial. Why do you not ccncede
that a person who is elected to be
the leader of a State, or the country,
by the elected Sovereign Parbument,
or the Legislature which is sovereign
m its own sphere, has got a certain
sense of responsibility? If you do not
concede that, then democracy comes
to an end. If you concede that, then
there is no relevance for putting any
artificial limit, saying that it should be
either 10 per cent or 12 per cent. Now
you start with the assumption that a
man who ¢omes here is not a perfect
man, he does not have & sense of res-
ponsibility, he is corruptible, suscepti-
ble to corruption and other things.
The moment you proceed on this
assumption, then you proceed to the
further assumption that the men who
elected him are also imperfect If you
proceed to that assumption, then you
are digging at the very root of demo-
cracy. Why do you not accept the
political wisdom of the man who is
elected, why do you not concede thut
he j8 a person with a sufficient sense
of responsibility? If you do not con-
cede that, then democracy collapses.
If you conceda that, then this ripidily
will have no place because this artifi-
ciality will mean the destruction of
the democratic structure.

Therefore, the very approach is
wrong, because it is horn out of a
wrong conception of the society be-
cause it is born out of a wrong ap-
preciation of the solution. The solu-
tlop iy more dangerous than the
disease, As the solution is indicative
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of a lack of faith in democracy, this
Bill is undemocratic. So, I oppose
this Bill
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Now the House stunds adjourned to
meet on Monday, the 30th August,
1976 at 11 hrs.

18 hrs,

The Lok Sabha then adjourneg il
Eleven of the Clock on Mondgy,
August 30, 1976/Bhadra 8, 1808
(Saka),



